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CENTRAL ACMINISTEATIVE TRIBJNAL , ALLARARSL RISy CH,
ALLABRABA,

DATH. ¢ ALLAHABAY This Th: STH S AY CF JANUALY, 1996.

WOl ¢ HONe blese Tl L- Vﬂl'm.ﬂ? JU-‘ 'ulru.. uiﬂlgbh
1(,1 & Hdl .

ORIGINAL APPLICATION NC. 1106 of 1995,

e Lo Fam Yadav,
son of 311 Doma dem Yadav
Ex.Head Clerk(Accidant)
DIt Office, Allahzhad
rfa. village Kassra Fokhia
£e -Zi-]"iniﬂ,
Dstl j_(:-t GhHZipUl E a8 b s 8 s s ke oe s s A},—}*li cant.
(BY A WCATE o1l K. o.0-AXENA)
Jel SUS

on of Indlie through Gener 21 idlendye1, Morthern Réilway
'-‘Ja House, ey Celhi,

.;E_’
oo

= Jivisicnel Lailway Manajer,
riher 18ilwsy, Allanabad.

3. Tne Vivisignal Ssfeth Officer,
NoIthern “mlvm, Office of L, b
lql' lir:.t.lﬂ;'llfl .illﬂh_i'h’.‘-".,il

& b s dhog b d w g 9 ll'!SrUﬁd{ﬂ'ltEi

| U KU E a(Cral)
LB‘J H{)ﬁ.hil ™ T!L ";elmd.ttl"'nhe-[-})

The ap.licant, it is stated, retired from the

post of Head Clerk (Accident) Transjortation Rranch, L.R.M.

Cffice Allehabad on 31.7.80 on attaining the age of supsr-

annuation. He recelved provisional pension from the month

of Lecenber, 1980, for some time. Thereafter, the payment

of pension was stopped., It appears that a disciplinaery

FIoceeuiny was initisted auainst the a,.plicant. He challanyaf’

Lhe sene by filing Uriginal Suit in competent Givil Court
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which granted inter stay. In the appedl, stay older
appears to have been vacated by the Listrict Judge ir;
Title Appeal No. 1856 of 1987. The a'ppli cant was finally,
removed from service in 1980. The contention of the learnad
counsel for the applicaent is that he was not served with

¢ copy of the punishment imposed as a result he could not
file appeal before the appropriate autherity. It has also

been stated that the punishment order not comes intec for ce

?L

s Lhe seme hes not been made available to him.From the |

certified copy of the judgnent of the Liistrict Judge, passad

in T.A. No.301 of 1980, it appears that the applicent had

by then came to know of the fact that his ssrvices have been
: U = : |
teiminated., The respondents then Wmugh failed to supply
the copy of the order of teminetion, ¥t t7¢ PeR g g
Ca Lt

appli cant(_‘u have maue,{ap;ﬂ opriate forum fou issuing
necessdry Jirectian)in t hat Iegard,t{} the respondents.
Tne applicant hes dene nething for about 15 years ond hss
filed this epplicelion for the «foreseid relief on
10.10.1995. The Administrative Tribunal Act, 1985 1
ceme into force wee.f. 1.11,1985, The Administrative |
Iribunals Act, does not vest power on the Trihunal

to take cognizance of & grievance arising out of &n oraer
Passed prior to 1l.11.198%, we are therefore, of the view

Lhel this Iribunel can not take cognizance of « cause of :
actionlwhich srose in 1980, & K&%5H. Theie had h=en

abnormal delay on the part of the applicent in pEIsL;ing :t.h"‘d-

legel remedy aveilable to him. It is settled law, that
delay defeats the remedy as also the 1ight.
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0 In the facts and cil cumstances mentionea above, we find

that this applicetion is not onl; baried by limitation

is also not mainteinable hefore this Tribunal end is : |
acoordingly disnissed at the eadnission stage itself, v

& e
Membe.t-:‘ﬂ'D/




